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-. 	 PGAXLE BENCH 	 - 

econ Floor., 
Commercial Complex,' 

S 	 Indiranagar, 
Bangalore-560 038. 

Dated:- 8JUN 1994 

PLATIQ NUMBER: . 	18 of 1994.  

APPLICAKTS': 	 J'D al TS: 	. .. 
Sri.M.Sübrarn.anyam 	v/s. The Post asterGeneral,Banga1orea Others. 

:. 
S .  

1. 	Sri.M.Madhusudahn, Advocate, 	. 	• 	. 
No.844117th-G-14ajn,Fjfth Block, 
Rajajinagar,bangalore_10. 

2. 	The, Post Master.Gérieral(Staff), 
Karnataka Region, Bang alore-1. 	 '-- 

3. 	Sri.M.Vasudeva Rao,Addl.C.G..SC., 	.. 	. 	. - . 	.• 
- 	High. Court Bldg,Bangalore-1. 	 . 

Subject:- Forwardjn9 •f copies cf 4theOrers Pssct by-'the. 
Central adnzinitratjve TriLunal,Bangalore. 

Please fin&,ericiced herewith a copy 'f th* vDER/....  
STAY DER/BNTERIM ORDER,/., pass by this Tr1btnL,jn the above 
mentioned application(s) on 	 0I-/06-1994. 	- •• 

r DEPUTY  REGISTRRl" 

	

J 	J1JJ IC IAL I3HPNCI-IES. 
crn* 



CENTRAL ADMINISTRATIVE TRIBUNAL 
BANGALORE BENCH,BANGALDRE 

,.-•-_---*_. 	--.----,-- 

ORIGINAL APPLICATION NO.18/1994 

WEDNESDAY THIS THE FIRST DAY OFJUNE, 1994 

MR. JUSTICE P.K. SHYAMSUNDAR VICE CHAIRMAN 

f"lR. T.V. RAMANP.N 	 MEII8ER(A) 

M. Subramanyam, 
Aged 21 years, 
Branch Post Master, 
Jodj Thimmasandra Branch 
Post Office, 
Srinivasapura Taluk, 
Kolar District 	 AF.1.nlicant 

M. 
( By Advocate ShriLMadhusudhri ) 

'I. 

1. The Post Master General, 
in Karnataka, 
Banqalore - 560 001 

2, The Senior Superintendent, 
of Post Offices, 
Kolar District, 
Kolar 

3. Sub—Divisicnal Inspector, 
Pcst1 Services, 
Chintamani Sub—Division, 
Chintamani 	 - 	 Respondents 

( By learned Standing Counsel ) 
Shri M.V. Rao 

JUSTICE P.K. SHYAIISUNDAR, VICE CHMIR11AN 

Heard. 

admit. 

The cmplaint herein ic th -  2fter the 

acnl 41  cant uaS re3ulrly a000intE. 	2 Br2nch 



Post Master 3 PMforshort) at some village in 

SrinivasapurLTaluk df Kolar and WaS functioning 

as such withth t attr cting any uncomplimentary 

notice from .tie Depatitment, all of a sudden the 

Department ha J decide to fill up the aforesaid 

position mannd by tV applicant as 8PM and had 

taken steps t. notify the post once again calling 

for aooljcatjnsfror eiiojhle candidates. 

V 

4. 	Apparerly, th4e mL:ct have been some kind 

of mix up in he Admi. 	iticn, after having 

filled up the post re U!iy under an order passed 

on 3,3.93 at nnexure A2 wiich is an off-shoot 

of a notifjca ion iss ed corijer at nnexure A-i 

inviting appl cations 'frm eligible candidates. 

In a very surrising iov c , the Department has taken 

the extra -ordnary st:p tc fill up the post 

already manna by the ar 	ont who, a mentioned 

earlier, had I rked fr Hut an year. The Department 

11 had decidely nt at ay 	ca found fault with 

the anp1jcant 	'ed  ith this development 

at which the Department nc seeks to take steps 

to fill up a vL cancy L ich is already filled up. 

The learned St nding C unsel depending on the 

objection stat ment fil ed by the Department tells 

us that the ap 1 licant appEned to be the only and 

the sole appliiant seErv1 L job pursuant to the 

public notice t Annexurc. -1. We do not see how 

11 

 that cjrcumsta 
11 
ce has I elevance at all. There is 

no ground sugg sting t at the entire thing was 

tell-tale and ~hat sum ki d of nepotism was 

involved. No uch ailoation or oround has been 

mdde. 	It is nt sd 	hc nctjce inviting 



applications had not been duly published. The 

Department selected the applicant as he was the 

only person who applied for the post of BPII in 

pursuance to the public notice. What is more he 

was absolutely qualified in every manner. We are 

now told that the applicant was efficient in the 

work he had been doing for the last one year. 

There is no complaint against him. With all that, 

the man is in jeopardy of losing a regular 

appointment he had been holdino for an year. To 

say the least, this kind of treatment is most shoddy 

and surely the Government has no jurisdiction 

to fill up a vacancy which is already filled up 

regularly. tccordinglY it is we allow this 

application and quash the notification at 

Annexure A-3 inviting applications afresh from 

eligible candidates for the post of BPfI. We make 

it clear to the Department that unless the 

appointment of the applicant i
s  set aside in 

'ôtk er  appropriate proceedings, no steps shruld he 

to fill up the post again by treating the 

1
sa"The as available for being filled in once more. 

--- 	• application is therefore disposed of finally 

as aforesaid with no order as to costs. 

flUE COPY 

( T.V.  R k 	N N ) 
1[IBLR(A) 

( P.K. SHYPI1SUNDMR ) 
VICE CHAIR1kN 


